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the Registry.: 	D a t e 	ORDER OF THE TRIBUNAL 

	

9.5.02 	
heard Mr. S.Sarma, learned counsel 

4, 	9.31 
for the Applicant. 

he application is admitted. .caU 
for the records. 

List on 7.6.2002 for orders. 

L C 
MnJer 	

Vioe..Chajrrnar mb 

J,4in 4.6.02 	List on 87.02 toenable thb respondents 

to file written statement. 

Member_____ 	 ViceChaiman 
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12.7.2002 	At the request made by Plr.4.Deb Roy .  

learned Sr.C.G.S.0 for the respondents 

1ft__4 tfourwO8ks: time is allowed to the res 

pondents to rile written statement. 
L 

List the case aQaln for order on 

16.8.2002. 

\cLL 
member 

bb 

16.802 Written statement has not been 

. 
•.. 	

..... filede 	Four weeks time is allowed to 

file written statement. List on 13.9.02 

..............................................-.:.-for orders. 

/ 	 • •0 

Mber, 

... 

JL 1I902 on the prayeof 4r A.Deb Roy 

...... .. ftixthér four weeks allowed to the respon- 

dents to file written statement.. 

List on 1.1.10.02 for order. .................................................................................................... 

..Vice"Chjrivan 
pg 
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11.10.02 	 The applicant has claimed 

for granting of temporary status and 

regularisation his service with 

rastrospective effect. 

Heard Mr. S.Sarma, learned 

counsel for the applicant and also Mr. 

A.Deb Roy, learned Sr. C.G.S., fOJe 

the respondents. 

Mr. A.Deb Roy, learned Sr. 

C.G.S.C. for the respondents informed 

that the applicant's cage has been 

recommended for granting temporary 

status. The information has been 

sent to the BSNL, HQ for approval and 

H 
J/ the approval willreceiV shortly. 

Mr. A.Oeb Roy, learned Sr. C.G.S.C. 

placed before me a communication 

sent by BSNL vide letter No, STES-21/ 
a copy of 

352/13 dated 26.06.2002 andLthe 

same iS placed on records 

Since a decision had already 

been taken by the respondents for 

granting temporary status to the 

applicant, the application has 

become infructuous. The respondents 

are directed to complete the process 

by the end of November,002. 

The application is accordingly 

disposed of. No order as to costs. 

Member (A'$' 

mb 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH 

(An application under section 19 of the Central 
Administratiye Tribunal Act.1985) 

0A No. . 	 of 2002 

BETWEEN 

Shri Tankeswar •raiukdar 
S/o Late Dutiram Talukdar 
R/o/P .O.-Kamarkuchi 
Vill Raitkuchi 
Dist Nalhari Aissam. 

Applic:ant. 

VERSUS 

Union of Indi. 
Represented by the Secretary to the Gvt.of India, 
Ministry of Communication, 
Sanchar Bhawan, 
New Delhi-i 

The Chief General Manager, Telecom 
Assam Circle, Ulubari, 
Guwahati-7. 

The Deputy General Manager (Installation) 
Office of the CGMT, Assam Circle 
Ulubari, Guwahati-7. 

PARTICULARS OF THE APPLICATION 

1. PART:(CULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE 

This application is ...not directed acainst any 

particular order but has been made seeking an appropriate 

direction towards the respondents granting temporary status 

to the applicant who has fulfilled the eligibility criteria 

laid down in the scheme of 1989 and its subsequent 

clarification issued time to time. The applicant earlier 

preferred OA No.293/98 and his name appeared at serial No.27 

of the list of applicants. The said CiA was disposed of vide 
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order dated 31899 and the Honb1e Tribunal issued a 

direction towards the respondents to scrutinize their cases 

in the liQht of the Apex Court judgement on the subject as 

well as the scheme of 1989. Accordingly respondents 

verified the records of the applicant and from the said 

records it is clear that the applicant has completed the 

requisite number of continuous service that is 240 days in a 

particular years Almost 750 similarly situated employees 

like that of the present applicant have been given the 

benefit of the said scheme but has been kept pending by the 

respondents for reasons best known to theme Till date 

applicant has been intimated by the respondents regarding 

the benefit of the scheme nor they have disposed of his 

representation preferred pursuant to the aforesaid judgement 

and order dated 31E3.99 

2 LIMITATION: 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act1985 

3 JURISDICTION: 

The applicant further declares that the suhiet 

matter of the case is within the jurisdiction of the 

Administrative Tribunal 

4 FACTS OF THE CASE: 

4,1 	That the applicant is a citizen of India and as 

such he is entitled to all the rights, privileges and 

protection cjuaranteed by the Constitution of India and laws 

framed thereunder. 



4..2. 	That the applicant join the services under the 

respondents as casual worker in the month of June 1996 

Prior to his 	aforesaid appointment the applicant had 

occasion to work 	under the respondents as Muster Roll 

Worker since 1992 The Respondents thereafter wef 	1996 

time utilised the service of the applicant as casual worker 

and paid him his wages under ACG--17 pay slips which in the 

prescribed pay slip meant for departmental Mazdoors,. The 

said appointment of the applicant is still containing till 

dates 

That the applicant begs to state that as per the 

scheme of 1989 for grant of Temporary Status and 

Reçjularisation 5  which was preferred by the Respondents 

pursuant to a judgement of the Honble Ape< Court s  he is 

entitled to get the benefit of the said schome As per the 

said scheme of 1989 as casual worker who has completed 240 

days continuous service in a particular year is entitled to 

get the benefit of the said scheme and thereafter he will be 

designated as a Temporary Status Mazdoor. After serving 3 

years of continuous service as a Temporary status Mazdoor 

• his case for permanent absorption will be considered It is 

pertinent to mention here that on getting Temporary Status 

an employee (casual worker) is also get certain other 

benefits like prescribed pay scale 9  DA and other admissible 

allowances and vir'tually they will be treated at per with 

the regular Group--D Staff with the minimum of their pay 

scale. 

A copy of the said scheme of 1989 is 	annexed 

herewith and marked as Annexure-1. 



NIL 

• 	4.4. 	That the aforesaid 4nnexure--1 scheme has been 

subjected to number,  of subsequent modification in respect of. 

its cut off date and finally by an order dated 19.99 the 

said scheme has been modified and the cut off date of the 

said scheme has been finally extended and made applicable to 

the recruitees up to 1.8.98. The present applicant as on 

1.8.98 has completed the requisite 240 days of continuous 

service and as such he is entitled to get the benefit of the 

said scheme. 

A copy of the order dated 1.9.99 is annexed 

herewith and marked as Annexure-?. 

4.5. 	That the applicant begs to state that inspite of 

clear cut instruction contained in Annexure-1 and 2 the 

respondents denied the benefit of the said scheme to the 

casual worker similarly situated Like that of him. Espousing 

the cause of the casual madoors the union took up the, 

matter and made representations to the concerned authority 

including various agitation steps but nothing came out 

positive and finally they were constrained to move the 

Honhle Tribunal by way of filing various OAs before this 

Hon'ble Tribunal. The applicant also being a member of the 

said union preferred 04 No.293/98 before this Honhle 

Tribunal along with some similarly situated employees and in 

the said C)riginal Application his name appeared at Sl.No.27 

of list containing the names of the applicants. This Hon hle 

Tribunal after hearing the parties to the proceeding was  

pleased to dispose the said 04 directing the respondents to 

examine their cases individually in consultation with the 

records and their after,  to pass a speaking order after 
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considering 
	the 	respective 	representations 	of, each 

applicant 

A copy of the aforesaid judgement and 

order dated 31.8.99 is annexed herewith 

and marked as Anneu 

4.6. 	That pursuant to the aforesaid judgement and order 

dated 31.E3.99, the applicant preferred a representation to 

the concerned authority requesting his absorption 	and 

regularisation 	under 	the scheme of 1989. 	The 	said 

representation was p'eferred by the applicant to the 

respondent No.2 through his departmental channel and same 

was duly received by the respondent No.2. 

A copy of the representation is annexed 

herewith and marked as Annexure'-4. 

4.7. 	That bn receipt of the aforesaid 	Annexure-3 

judgement and order dated 31.8.99 the respondents constitute 

screening committee at various level and started scrutiny 

the cases of the casual workers. During the scrutiny the 

H respondents took into consideration the payment particulars 

of each casual mazdoor and according to the said payment 

particulars in case any casual rnazdoor who has completed 240 

days of continuous service is entit led to get the benefit of 

the said scheme. To that effect the concerned authority 

issued various orders to the local head offices for 

1 transmission of service particulars of casual workers. In, 

the instant case the DET (Installation) and the SOET 

(Installation), office of the CGMT, Guwahati sent the 

H 

(9--,  
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payment particulars of the applicant to the Accounts Qfficer 

(Cash) ,GM/DR showing his service breakout w.e.f. 16.8.96 

to 15.12.90. In the said particulars the respondents also 

indicated the Account No.that is their Departmental Account 

No.(CE-2). From the said record it is clear that the 

applicant has completed 115 days in 1996, 243 days in 1997 

and 271 days in 1998. 

copy of the said payment particulars 

is anne<ed herewith and marked as 

Annexure-5. 

4.8. 	That the applicant begs to state that' as stated 

above after the judgement and order dated 31.8.99 the 

respondents constituted ,a screening committee for 

verification of records and to find out the eligible casual 

workers for grant of temporary status under,  the scheme of 

1989. It is pertinent to mention here that the said 

screening committee found it difficult to verify the payment 

records as the records are maintained in respective offices. 

In fact, under the Divisional Engineer (Installation) 

numbers of casual workers engaged during the installation 

process carried out at different places. The Deputy 6eneral. 

Manager (Admn) issued a letter dated 25.5.2003 violating the 

aforesaid fact and forwarded 3 names including the name of 

the applicant. 

A 	copy of the said 	letter 	dated 

25.5.2000 	is annexed herewith 	and 

marked as Annexure-6. 

6 
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4.9. 	That 	the aforesaid Annexure-6 	letter 	dated 

25.5.2000 was followed by another letter dated 31.5.2000 

enclosing a list of ACE-"2 Accounts submitted by the officers 

of the circle of installation Division, Guwahati7. In the 

said list of ACE-2 Accounts the accounts pertaining to the 

present applicant which he submitted through ACG-17 were 

available 

A 	copy of the said 	letter 	dated 

31.5.2000 is annexed here with 	and 

marked as Annexure7. 

4.10. 	That on receipt of all these payment particulars 

the verification committee after verification made a remark 

in respect of present applicant that his case can not be 

recommended due to non availability of requisite number of 

payment vouchers, but eligible as he was engaged for 243 

days in a previous calender year. In fact, in terms of 

order dated 1.9.99 the applicant is eligible as on 1.8.98 

because both in the year 1997 and 1998 he has completed more 

that 240 days. Apart from that the verification committee 

only took into account the payment particulars upto December 

1998 and as per the payment particulars in both years he has 

completed 240 days of continuous service. 

An extract of the said recommendation of 

the verification committee is annexed 

herewith and marked as Annexure8. 

4.11. 	That 	the 	applicant begs to 	state that the 

verification 	committee 	in its remark made it 
clear that 

7 



some 

 

of the records of the applicant were not available and 

• 	on 	basing of such non-avaiiahi1ity,recommendatin 	was 

rejected. However, the said committee itself made a remark 

that the applicant 	is eligible for grant of temporary 

• 	status under the scheme as he was engaged more than 240 days 

in the previous calender year. It is further stated tat 

after the aforesaid verification some of the missing payment 

•  vouchers could he made available by the concerned Divisional 

Engineer (Installation) before the AGM (Admn) for necessary 

action. To that effect letters dated 21.12.00 and 27.12.2000 

issued by the DE (Installation) may be referred to. 

Copies 	of the said 	letters 	dated 

21.12.00 and 27.2.00 are annexed 

herewith and marked as Annexure-9 and 10 

respectively. 

4.12. 	That the applicant begs to state that after 

resubmission of the missing payment vouchers the 

verification committee verified the said records and by 

letter dated 11.12.01 same was communicated to the 

respondents for taking further necessary action. 

A copy of the said letter dated 11.12.01 

is annexed herewith and marked as 

Annexure-1 1. 

4.13. 	That the applicant begs to state that admittedly 

he has conpleted 240 days of continuous service both in1997 

and 199 and as such he is entitled to got the benefit of 

the said scheme of 1989 for grant of temporary status and 

B 



subsequent 	regularisation. The 	verification 	committee 

verified the records of the appiic:ant and the said committee 

• 	 has corn e to the conclusion that he has completed 240 days 

of continLious service 	It is pertinent to mention here that 

• 	after the aforesaid scrutiny, the respondents found out some 

more 	materials and from the said materials if it is taken 

into consideration it reveals that he has completed more 

than 300 days of continuous work in a particular year0 

4..14 	That the applicant begs to state that matter 

.pertaininb to the eligibility of the applicant for grant of 

temporary status is crystal clear, but the 	verification 

committee in its report (nnexure-8) made a remark 

recommended by the verification committee due to non-

availability of requisite number payment vouchers but 

• eligible as he was engaged for 243 days in previouS calendar 

year. It is stated that admittedly applicant has completed 

240 days of continuous service as required and the said 

committee is therefore hound to recommended his case for 

grant of temporary status In fact, the respondents later on 

traced out the missing payment voucher and same has been 

verified by the committee once again Now the verification 

committee is bent upOn not to recommend his case and the 

applicant having no other alternative has come before this 

Hon'blo Tribunal seeking an appropriate direction towards 

the respondents for grant of temporary status under the 

scheme through this application. 

5. GROUNDS FOR RELIEF WITH LEGAL pROVISION: 

For that the denial of the benefit of the scheme 

to the present applicant is illegal, arbitrary and violative 
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of Article 14 and 16 of the Constitution of India and laws 

framed thereunder. 

5,2. 	For that the applicant admittedly has completed 

240 days of continuous service in a particular year and such 

he is eligible to get the benefit Linder the scheme of 1989, 

but the respondents for the reasons best known to them have 

denied the said benefit which is per-se-'illegal and 

arbitrary. 

5.3. 	For that the verification committee was set up for 

verification of the records and found that the applicant has 

completed 243 days in previous year, but even than his case 

was not recommended for want of payment vouchers, later on 

which were traced out and reverified. The respondents 

thereafter did not take any steps towards finalising the 

case of the applicant and same has resulted tremendous 

injustice to the present applicant. 

5.4. 	For that the Hon'ble Tribunal vide it's iudgement 

and order dated 31.8.99 issued direction towards 	the 

respondents to finalise the screening process within 6 

months but the respondents have failed to comply with the 

said direction and therefore appropriate direction need be 

issued to the respondents for completion of the screening 

process as well as the implementation part within a 

stipulated time frame. 

5.5. 	For that the respondents have acted illegally in 

not granting temporary status to the present applicant even 

though he fulfills the requisite qualification, as per the 

10 



scheme and as such appropriate direction need be issued to 

the respondents to grant temporary status to the present 

applicant. 

5.6.. 	For 	that 	in any view of the 	
matter 	the 

action/inaction of the respondents are not sustainable in 

the eye of Law and liable to set aside and quashed.. 

The applicant craves leave of the Tribunal ta 

advance more grounds both legal as well as factual at the 

time of hearing of the case. 

6.DETAILS OF_REMEDIES EXHAUSTED: 

That the applicant declares that he has e>hausted 

all the remedies available to them and there is 	no 

alternative remedy available to him. 

7 MATTERS_NOT PREVIOUSLY_FILED_OR PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not 

filed previously any application, writ petition or suit 

regarding the grievances in respect of which this 

application is made before any other court or any Qther 

Bench of the Tribunal or any other authority nor any such 

application writ petition or suit is pending before any of 

them.. 

S.. RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, 

the applicant most respectfullY prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

11 
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and on perusal of records, be grant the following reliefs to 

the applicant- 

	

8.1. 	To direct the respondents to grant temporary 

status to the present applicant and to regularise his 

service with retrospective effect with fullback wacjes. 

	

8,2. 	To reinstate the applicant with immediate effect 

and to grant him all the consequential benefits as described 

in the said scheme of 1989 with retrospective effect. 

	

8.3. 	Cost of the application. 

	

8.5. 	Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case 

and deemed fit and proper. 

9. INTERIM ORDER PRAYED FOR 

Pending disposal of the application the applicant 

prays for an interim order directing the respondents to 

allow the applicant to continue as casual worker. 

	

10 . 	 a. S 	 • * ................... a a * . S.****a 	* * * * 

11. PARTICULARS OF THE I,P.O.: 

I.P.O. No. 	: 	6- 

Date 	 : 

3 Payable at 	Guwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index. 

12 



VERIFICtTION 

I, Shri Tankeswar Talukdar , son of Late Duti Ram 

Talukdar, 	aged about 29 years, resident of Kamarkuchi, 

Viil-Raitkuchi, Dist-Nalbari, do hereby solemnly 	affirm 

and 	verify 	that 	the 	statements 	made 	in 	para- 

graphs 	 are true 

to 	my 	knowledge 	and 	those 	made 	in 

paragraphs are also true to my legal 

advice an d the rest are my humble submission before the 

Hon ble Trihunal I have not suppressed any material facts 

of the cases 

And I sign on this the Verification on this 

the W. day of 	of 2002. 

9-34 
Signature. 
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ANNE XURE- 1 

CIRCULAR NO 1 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELECONNUNICAT IONS 

s 

269-10/89STN 	 New Delhi 711.9 

The Chief General Manaqers, Telecom Circles 
M.T.HINew De1hi/l3ombay 9  Metro Dist.Madras/ 
Calcutta, 
Heads of all other Administrative tJnits 

Subject 	Casual Labourers (Grant of Temporary Status and 
Regularisation) Schemer 

Subsequent to the issue of instruction regarding 
r  of casual labourers vide this office letter 
No269-29/87-STC dated 181188 a scheme for conferring 
ternporary status on casual labourers who are currently 
employed and have rendered a continuous service of at least 
Hone year has been approved by the Telecom Commission 
Details of the scheme are furnished in the Annexure 

Immediate action may kindly be taken to confer 
temporary status on all eligible casual labourers in 
accordance with the above scheme 

In this connection 9 your kind attention is 
invited to letter No270-6/84--STN dated 30585 wherein 
Jinstructons were issued to stop fresh recruitment and 
employment of casual labourers for any type of work in 
Telecom Circles/Districts Casual labourers could be engaged 
jafter. 30385 in projects and Electrification circles only 
'for specific works and on completion of the work the casual. 
iabourers so engaged were required to be retrenc.hed. These 

1 instructicns were reiterated in [hO letters No.270-6/84-STN dated 224.87 and 225.87 from member(pors.and Secretary of 
the Telecom Department) respectiveiy According to the 
iinstructiors subsequently issued vide this office letter 
No270-6/O4-STN dated 22.6.88 fresh specific periods in 
Projects and Electrification Circles also should not be 
.rsorted to.. 

In view of the above instructions normally no 
casual labourers engaged after 30..3.85 would be available 
for consideration for conferring temporary status.. In the 
lunlikely event of there being any case of casual labourers 
engaged after 30.3.85 requiring consideration for conferment 

Hof temporary status. Such cases should be referred to the 
Telecom Commission with relevant details and particulars 
regarding the action taken against the officer under whose 
uthorisat ion/approval 	the 	irregular 	engagement/non 
retrenchment was resorted to. 

No. 

To 

15 
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3.3. 	No Casual Labourer who has been recruited after 
30.3.85 should be granted temporary status without specific 

approval from this office. 

4. 	 The scheme finalised in the Anne>ure has the 

• 

	

	concurrence of Member (Finance) of the Telecom Commission 

vide No SMF/78/98 dated 27.9.89. 

• 	S 	 Necessary 	instructions 	for 	expeditious 

implementation of the scheme may kindly be issued and 
payment for arrears of wages relating to the period from 

1.10.89 arranged before 31.12.89. 

sd/ 

ASSISTANT DIRECTOR GENERAL (SIN). 

Copy to. 

P.S. to MDS (C). 

P.S. to Chairman Commission. 

Member (5) / Adviser (HRD). GM (IR) for information. 
McG/SEA/rE -II/IPS/Admn. I/CSE/PAT/SPE{I/SR Sees. 

All recognised Unions/Associatiofls/Federatiofls. 

sd / 

ASSISTANT DIRECTOR GENERAL (SIN) 

Oocatc - 

16 
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CASUAL 	LABOURERS 	(GRANT OF 
REGULARISATION) SCHEME. 

This scheme shall be 
(Grant of Temporary Status and 

Department of T'elecommunicatiofl. 

TEMPORARY STATtJS 	AND 

called 	Casual Labourers 
Regularisation ) Scheme of 
1989" 

This scheme will come in force with effect from 

1.10.89. onwards. 

This scheme is applicable to the casual labourers 
employed by the Department of Telecommltflicatiofls. 

The provisions in the scheme would be as under. 

Vacancies in the group D cadres in various offices of 
the Department of Telecommunications would be exclusively 

filled 	by regularisation of casual labourers and 
	no 

outsiders would be appointed to the cadre except in the case 
of appointment on compassionate grounds, till the absorption 
of all existing casual labourers fulfilling the eligibility 
qualification prescribed in the relevant Recruitment Rules. 
However regular Group D staff rendered surplus for any 
reason will have prior claim for absorption against the 
existing/future vacancies..lfl the case of illiterate casual 
labourers,the regularisation will be considered only against 
those posts in respect of which illiteracy will not be an-

I 
 impediment in the performance of duties,TheY would be 

Ahey

llowed age relaxation equivalent to the period for which 
 had worked continuously as actual labour for the 

purpose of the age limit prescribed for appointment to the 
group D cadre, if required.OUt side recruitment for fillinçi 
up the vacancies in Gr. D will be permitted only under the 
condition when eligible casual labourerS are NOT available. 

Till regular Group D vacancies are available to absorb 
all the casual labourers to 4Llhom this scheme is applicable, 
the casual labourers would be conferred a Temporary Status 
as per the details given below. 

TemgorAar 

i) 	

Temporary 	status would be conferred on all 	
the 	casual 

labourers currently 	employed and 	who have 	rendered 	a 
they must of which 

continuous service at 	least one 
for a 

year, out 
of 240 days (20 	days 

have been engaged on work 	period 
of offices observing five day week). 	Such 	casual 

in 	case 
labourers will be designated as Temporary 

Mazdoor. 

17 
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Such conferment of temporary status would be without 
reference to the creation1 availability of regular Or, D 
posts.. 

Conferment of temporary status on a casual labourers 
would 	not 	involve 	any change in 	his 	duties 	and 

responsibilities.. The engagement will be on daily rates of 
pay on a need basis.. He may be deployed any where within the 
recruitment 	unit/territorial circles on the basis 	of 

availability of work. 

Such casual labourers who acquire temporary status will 
not, however be brought on to the permanent establishment 
unless they are selectec:J through regular selection process 
for Or.. posts.. 

	

................- - - - 	- -" 	-S 

6 .. 	
Temporary status would entiti.e tne caua. 	-' 

I the following benefits : 

Wages at daily rates with reference to the minimum of 
the pay scale of regular Gr,D officials including DA,HRA, 
and CCA.. 

Benefits in 
admissible for 
performance of 
administrative c 

respect of increments in pay scale will be 
every one year of service subject to 
duty for at least 240 days (206 days in 
ffices observing 5 days week) in the year.. 

iii.) Leave entitlement will be on a pro-'rata basis one day 
for every 10 days of week..Casual leave or any other leave 
will not be admissible.. They will also be allowed to carry 
forward the leave at their credit on their reularisatiofl.. 
They will not be entitled to the benefit of encasement of 
leave on termination of services for any reason or their 
quitting service.. 

.!iv) Counting of 50 % of service rendered under Temporary 
Status for the purpose of retirement benefit after their,  

recjularisatiOfl.. 

Iv) 	After rendering three years continuous service on 
attainment of temporary status, the casual labourers would 

Ibe treated at par with the regular Or.. D employees for the 

1 purpose of contribution to General Provident Fund and would 
laiso further be eligible for the grant of Festiva.l Advance/ 
food advance on the same condition as are applicable to 
temporary Gr..D employees, provided they furnish two sureties 
from permanent Govt.. servants of this Department. 

vi) Until they are recjularised they will be entitled to 
jProductivity linked bonus only at rates as applicable to 
casual labour.. 

Attested 
18 

44vocate. 



No benefits other than the specified above will be 
4dmissibie to casual labourers with temporary status 

Despite conferment of temporary status,the offices 

cp
f a casual labour may be dispensed within accordance with 
the relevant provisions of the industrial Disputes ACta 1947 
thn the ground of availability of work A casual labourer 
with temporary status can quite service by giving one months 

rtotice 

If a labourer with temporary status commits a 
!:nisconduct and the same is proved in an enquiry after giving 

hifT reasonable opportunity, his services will be dispensed 
ith They will not be entitled to the benefit of encasement 

bf leave on termination f services 

10. 	The Department of TelecommLtnications will have the 
ower to make amendments in the scheme and/or to issue 
instructions in details within the framing of the schemea 

a 
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ANNEXURE2. 

No . 29- 13/99-5Th-- ti 
Government of India 

Department of Teiecommunicaticfls 
Eianchar Ehawan 
SIN-Il Section 
New Delhi 

Dated 1.9.99. 

To 
All Chief General Managers Telecom Circles, 
All Chief General Managers Telephones District, 
All Heads of other Administrative Offices 
All the IFAs in Telecom. Circles/Districts and 
other Administrative Units. 

Sub: Regularisation/grant of temporary status to Casual 
Labourers regarding. 

Sir, 

I am directed to refer to letter No.269-4/936TN11 
dated 12.2.99 circulated with letter No.269-13/99ST1'F11 
dated 12.2.99 on the subject mentioned above. 

In the above referred letter this office has conveyed 
approval on the two items, one is grant of temporary status 
to the Casual Labourers eligible as on 1.8.98 and another on 
regularisation of Casual Labourers with temporary status who 
are eligible as on 31.3.97. Some doubts have been raised 
regarding date of ecjffect of these decision. It is therefore 
clarified that in case of grant of temporary status to the 
Casual Labourers 9  the order dated 12.2.99 will be effected 
w.e,f. the date of issue of this order and in case of 
regularisation to the temporary status Mazdoors eligible as  

on 31.3.97, this order will be effected w,e.f. 1.4.97. 

Yours faithfully 

(HARDAS SINGH) 
ASSISTANr DIRECTOR GENERAL. (STN) 

All recognised Unions/Fedarations/AssOciatiOns. 

(HARDAS SINGH) 
ASSISTANT DIRECTOR GENERAL (SIN) 
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ANNE XURE-3 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUJAHATI BENCH 

Oriçjinai Application No.107 of 1998 and others. 
Date of decision 	This the 31 st day of AuQust 1999. 

The Hon'ble Justice D.N.Baruah Vice-Chairman. 

The Horbie Mr.8.L.Saflc,lYifle, Administrative Member. 

11 Shri Subal Nath and 27 øthers. 	 Applicants. 
By Advocate Mr. J.L. Sarkar and Mr. M.Chanda 

versus - 

The Union of India and others. 	...... Respondents. 
By Advocate Mr. B.C. Pathak, Addi. C.G.S.C. 

2. O.A._No.112/19 98  
All India telecom Employees Union, 
Line Staff and 6roup- D and another ..... Applicants. 
By Advocates Mr.B,K. Sharma and Mr.S.Sarma. 

— versus 

Union of India and others. 	.... RpndefltS. 
By Advocate Ilr,Mr,A.Deb Roy, Sr. C.G.S.C. 

fl_s. 	N 

3, O,A,No. 114/1998 
All India Telecom Employees Union 
Line Staff and Group-D and another. .... Applicants. 
By Advocates Mr. BK. Sharma and Mr5 S,Sarma. 

— versus - 
The Union of India and others .,... Respondents. 
By Advocate Mr. A.Deb Roy, Sr. C,6.S.C. 

4. 0.,A,N2.118/1998 
Shri Bhuban Kalita and 4 others. 	.,..... Appi-icants, 

By Advocates Mr. J.L. Sarkar, Mr,M,Chanda 
and Ms,N,D. Goswami. 

— versus — 

The Union of India and others. 	. .....Respondents. 

By Advocate Mr,A.Peb Roy, Sr. C.G,S.C, 

5. O.A.No.120/l998  
Shri Kamala Kanta Das and 6 others . ..... Applicant. 

'21 
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S.L.Sarkar, Mr0M0Chaflda 
By Advocates Mr  
and Ms N.D. Goswamia 

- versuS - 
The Union of India and Others a 	

Respondents. 

By Advocate Mr.FJaC Pathak, AddlaCaGaSaCa 

6a OaAaNOa13hhl990 
All India Telecom Employees Union and 

another 	.aa * a .a.a* a a 
a a a a was a a a a a ant a .APPI icantS 

By Advocates Mr.B.K.Sharma, Mr,Sagarma and Ilr a UaKaNaira 

- versus - 
The Union of India and others. awn. Respondents.  

By Advocate Mrt BaC. Patha, AddlaCa 

7. OaAaN0w135/98  
All India Telecom Employees Union 
Line Staff and GroupD and 6 others. aanaa AppliCt5* 

By Advocates Mr a BaKagharma, Mrngagarma and 

Mr a UaKaNaira 
- versus - 

The Union of India and others a a. Respondentsn, 
By Advocate MraAaDeb Roy, Sr. CaGaSn 

80 OsAaN0a136hl 98  
All India Telecom Employees Union, 

Line Staff and Group —D and 6 otherS aaaaa Applicantsa 

By Advocates Mr.B.K.Sharmaj Mr.SaSarma and Mr
n liaKaNair'a 

- versus - 
The Union of India and others. a,aaaaa RespcnfltEt 
By Advocate MraAaDCb Roy, Sr a C.G,SaCn 

9. OaAaN0t141 998  
All India Telecom Employees Union, 
Line Staff and GroupD and another aaaana 

AppliafltSa 

By Advocates Mr0BKaSharma, Mra8agarma 

and Mr a UnKnNairo 
- versus - 

others 	.a,as Respo!ldefltsa The Union of India and 
By Advocate MraAaDeb Roy,•SrnCa6nb 

iOa OAt NOa1421199S 
All India Telecom Employees Union, 

Civil WinQ Brancha a 	
a.a0 	App1iCt 

By Advocate Mr.B.Malakar 
versus - 

The Union of India and others. 	
n.anat Respondents. 

By Advocate Mr}3.00 Pathak, Addlt CaOaSaCa 

ha O.A0 No.i45/i 99  
Shri Dhani. Ram Deka and 10 otherS. aaa- Applicants 
By Advocate Mr.I.HUSSain* 

- versus - 
The Union of India and others0 	

..a.a Respoflderitsa 

By Advocate MraA,Deb Roy, Sr. CnG.SaC 
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12. O..A.NO.. i92/199B 
All India relecom Employees Union, 
Line Staff and Gr0UPD 

and another 	Applicants 

By Advocates Mr.E.K.. Sharma, Mr,S.Sarfla 

and Mr.U.K.Nai r.  
-verSLI 

The Union of India arid others.. 	
Resppndeflts 

By AdvOCatC Mr.A..Deb Roy, Sr.C.GaS 

13.. O.A.NO.223/i 998  
All India Telecom Employees Union, 
Line Staff and GrouPD and another 

..... Applicants 

By advocates Mr. E4.K.Sharma and Mr..S..Sarma. 
- versus 

The Union of India and others 	
Respondents. 

By Advocate Mr.A..Deh Roy, Sr..C.(3.S 

OA.NO..2ó9 /l 998  
All India Telecom Employees Union, 
Line Staff and GroupD and another 

..... Applicants 

By advocates Mr. F3.K.Sharma and Mr.S.Sarma, 
Mr..IJ.K.rlair and Mr.D.K..Bharma 

- verSttS - 

The Union of India and others 	
Respondents. 

By Advocate Mr.FJ.CaPath ,ACId1. Sr.C.G3aCa 

O..A,N00 9398  
All India Telecom Employees Union.j 
Line Staff and GroupD and another

..a.. Applicants 

By advocates Mr. B,K,Sharma and Mr.S.Srma, 
and Mr.DaK.311a1maN 

- versus 
The Union of India and others 	

RespofldE'fltS. 

By Advocate M r .B.C.Pat k,Addl. Sr.C..(3.S.C. 

. * .a a 

R 

BARUAH..J.. (V.C..) questiofl 
All the above applicants involve common  

s. Therefore, we propose to dispose 
of law and similar fact  

of all the above applications by a common order. 

2. 	
The All India Telecom Employees linic3fl is 

	a 

recognised union of the Telecommunica
tion Department. This 

union takes up the cause of the members of the said union. 

the applicants were submitted by the said union, 
Some of  

and OroupD employees and some 
namely the Line Staff 	

other 

ttest 	
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applicafltin 	were 	
fjld 	by 	the 	

casual 	emploYees 

individuaUY. Those 
applic3ti0 were filed 35 the casual 

emploYeeS engaged in the Teiecommunh tion Department c:amo 

o know that the services of the casual 
ado0r5 under the 

likely to he terminated with effect from 
respondents were  

i.i99 The applicants in these appiicati0 praY that 

implement the decisiofl 
the respondents he directed not to 	

f 

rm
iflating the serVicCS of the casual MadOOr5 

	but to 

grant 	
them similar beflCfitS as had been granted to the 

employees under the Departmert 	
Postsnd to extend the a  

benefits of the scheme, namely casual Labourers (Grnt of 

TemporarY Status and RegUlariSatb0 Scheme of 7.11.19, to 

in 
the casual MazdC)OrS conCeern 	

O.A.s, however,  

there is n 	
prayer against the order 	

of 

terminati0 	In O.A. 
NO.141/19989 

the prayer is against the 

cance].latlon of the temporarY statUS earlier granted to the 

sidered their length of services and 
applicants having co  

they being fully covered by the scheme. cOrding to the 

applicants of this the cancellation was made without 

giviflQ 
any notice to them in complete violation of the 

princiPleS of natural justice and the rules holdiflQ the 

fields 

3-, 	
The applicants state that the casual 

MaZd000rs 

ice in different 0ffice in 

have been 
0n tinuiflg their serv  

Circle and 
the Department of Telecommunication under Assam  

N.E. Circle. The Govt.of India, MinistrY of CommUflitb0n 

made a scheme known as Casual Labourers (Grant of TefflPOraT'Y 

Status and egUlari5atbo Scheme. This scheme was 

communicated by letter No.269_1 59STN dated 7/11/89 and it 

came in to operation with effect from 1959. Certain casual 

nefits under the said scheme, 
employees had been given the be  

24 



such as conferment of temporarY status, wages and daily 

ale of regular' 
wages with reference to the minimum pay sc  

HRA> GroupD empioYeCS jnciudjng D.A. and 	
Later on, by 

letter dated 1712.1993 the Government of India clarified 
 

to the 
that the benefits of the scheme hUid be confined  

casual emploYees who were engaged during the period from 

wever, in the Department of Posts, 
,,51.3.1995to 22.6.1988.Ho  

aged as on 2911 9 were 
those casual labourers who were eng  

granted the benefits of temporarY status on satisfYing the 
to 

eligibilitY critePia The benefitS were further extended  

labourers 	
f the Department of PestS as on 

the casual  
ench of 

10.993 pursuant to the judgement of the Ernakuiam B  

in O A No 750/1994 	The 
the Tribunal passed on 13319 95  

 

• present applicants claim that the benefitS extended to the 

casual employees orkinq under the Department of PtS are 

liable to be extended to the casual employees working in the 

Telecom Department in VjCW 
of the fact that they are 

othing was done in their favour by 
similarly situated. As n  

the authoritY they approached this Tribunal by filing O.A. 

No.5 302 and 229 of 1996. This Tribunal by order dated 

s to give similar benefitS 
13.8.1997 directed the respondent  

to the applicart5 in those two applications as was given to 

the casual labourers working in the Department of Posts. It 

may be mentioned here that some of the casual employees in 

the present O.A.S were appl.ican5 in O.A.Nos.302 and 229 of 

instead f complying with 
1996. The applica1ts state that  

this TribUna, their services were 
the direction given by  

terminated 	
with effect from 1,6.1998 by oral 
	order. 

According to the applicants such order was illegal and 

contrarY to the rules. Situated thus the applicants have 

approached this Tribunal by filing the present C).AS. 

25 
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At the time of admission of the 	 ions  

tis Tribunal 
passed interim orders On..t.he.streflgth of the 

interim orders passed by 
this Tribunal some of the 

•L3i car1t5 are still work1'ng. However, there has been 

complaiflt from the applicants of some f the OA:s that in 

~ ite of the intePi'Th orders those were not given eçjffet t
o  

and the authority remained silent 

• 	
The contention of the respondentS in all the above 

th,As is that the Association had no authority to represent 

he so called casual employees as the casual employees are 

members of the union Line Staff and Group-D. The casual 

mployees not 
being regular Government servant are not, 

eligible to become embors or office bearers to the staff 

jniOfl. Further, the respondents have stated that the names 

!of the 
casival employees furnished in the applicantiohls ar'e 

hot 
verifiable, because of the lack of particAlar5 The 

recordS, according to the respondents, reveal that some of 

the casual ernpi0Yee were never engaged by the Department 

In fact, . 
enquiries in to their engagement .  - as 	casual 

,enpioYCee5are in progressn., The. respondents justifY the 

action to dispense with the 	
services of the 	casual 

emplC)yePS on th 
ground that they were engaged purely on 

temporarY besis for special requirement of specific 
works 

The respondents further state that the casual employees 
were 

en there was no 
to be disengaged wh 	

further need for 

continuation of their servicCS BesideS the respondents 

also state that the present applicants in the OAs were 

engaged by persons having no authoritY and without 

followifl9 the formal procedure for 	
pp0jntment/eflgaement 

According to 
the respondents such casual employees are not 
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entitled to re—engagement or regularisation and they can not 

qet the benefit of the scheme of 1969 as this scheme was 

retrospective and not prospective The scheme is applicable 

only the casual employees who were engaged hefore the scheme 

dame in to effects The respondents further state that the 

casual employees of the Telecommunication Department are not 

similarly placed as those of the Department of Posts The 

respondents also state that they have approached the Honble 

Gauhati High Court against the order of the Tribunal dated 

13.,81997 passed in D.A.No302 and 229 of 1996. The 

applicants does not dispute the fact that against the order 

of the Tribunal dated 138.1997 passed in D.A. Nos302 and 

229 of 1996 the respondents have filed writ application, 

tefore the Honble Gauhati High Court However according to 

the applicants no interim order has been passed against the 

order of the TribunaL 

6. 	We have heard Mr.}3.K.Sharma 5  Mr J.L.Sarkar, MrI. 

Hussain and Mr.r.Malakar, learned counsel appearing on 

behalf of the applicants and also 'MrA.Deb Roy, learned 

Sr.C.S.C. and Mr.B.C. Pathak, learned Sr.C.G.SC. 

appearing on behalf of the respondents. The learned counsel 

for the applicants dispute the claim of the respondents that 

the scheme was retrospective and not prospective and they 

also submit that it was up to 1989 and then extended up to 

1993 and thereafter by bsequent circulars. ccording to su  

the iearnd counsel for the applicants the scheme is also 

applicable to the present applicants. The learned counsel 

f or  the applicants further submit that they have documentE 

to show in that connection. The learned counser for the 

applicants also submits that the respondents can not put any 



cut off date for implementation of the scheme, inasmuch as 

the Apex Court has not qiven any such cut off date and had 

issued directin - for conferment of temporary status and 

subsequent regu].arisation to those casual workers who have 

completed 240 days of service in a year. 

7. 	On hearing the learned counsel for the parties we 

feel that the applications require further examination 

regarding the factual position. Due to the paucity of 

material it is not possible for this Tribunal to come to a 

definite conclusion. t4e, therefore •, feel that theb matter 

should he re—examined by the respondents themselves taking 

in to consideration of the submissions of the learned 

counsel for the applicants. 

8, 	 In 	view of the above we dispose of 	these 

applications with direction to the respondents to examine 

the case of each applicant. The applicants may file 

representations individually within a period of one month 

from the date of receipt of the order and if such 

representations are filed individually, the respondents 

shall scritinise and examine each case in consultation with 

the records and thereafter pass a reasoned order on merits 

of each case within a period of six months thereafter. The 

interim order passed in any of the cases shall remain in 

force till the disposal of the representations. 

9. 	No order as to costs. 

SD!— VICE CHAIRW-'N 

SD!— NEMBER (A) 
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SrijankeswarTalukdar 

- Name olthe A/C submitted 
lNo. No. AE-2 A/C No. PiE Name of the wbrk D/Est-o. SSA by of day F. To Remarks 

1 3/9697 16.08.96 Installatioli of Bihpuria- 500F(b)198-97 Tezpur P.C.DAS 30 1.5.96 30.5.96 verified 

North Iakhirnpur 30 ch SDE(Iristl.) 

-- ____________ ________ (D) syatem.  
2 - do - - do - . : 	- do - - do - - do - - do - 30 1.6.96 30.6.94165v erified 

3 J -do- -do- -do- -do- -do- -do- 30 1.7.96 30.7.9erIfied 

4 ,- 	4/96-97 30.9.96 Installation of Kathalguri 7047F(b)196-97 Dibrugarli -do- 25 19.6.96 - 2.9.96 Not traceabie 

Hoogrijan 10 cht (D)  

UHF system  
I UdI IIU. UI wuIIc.iIIy uy 	- i 	 - 

5 5/96-97 29.3.97, 
IMBM 
Installation of CDOT 

exch. at Sibsagar 
9572F(b)196-97 1  Jorhat -do- 5 25.2.97 1.3.97 

- 
verified  

6 -do- -do- -do- -do- -do- -do- 5 6.3.97 10.3.97 verified 

' [ 	-do- -do- -do- -do- do- -do- 15 11.3.97 25.3.97lverifled 
8 1197-98 8.5.97 -do- -do- -do- -do- 30 1.4.97 30.4.97 Nottraceab!e 

9 ,1197-98 20.9.97 -do- -do- -do- D.N.Pegu 37 
SDE(InstL)  

1.5.97 6.6.97 l Nottraceable 

10 . 1197-98 5.7.97 Installation of CDOT 	- 
SBM exch. at Rarigia 

3724F(b)/96-97 Kamrup SS.Oas 
 JTO(Instp  

17 19.6.97 5.7.97 Not traceable 

11 3197-98 6.9.97 -do- 3724F(b)/96-97 -do- -do- 31 1.8.97 31-8.97 Nottraceable 

12 / 
4/97-98 8.10.97- .: 	-do- 	-. 	. 3724F(b)/96-971 -do- - 	-do- 30 1.9.97 [30.9.97 llqot traceable 

13 5/97-98 1.11.97 . 	-do- 3724F(b)/96-97 -do- -do- 31 1.10.97 31.10.97Fyfied 

14 6/97-98 31.12-97 Installation of COOT 14338F(b)196-97  Silchar 
SBM  exch. at Lalabazar  

-do- 30 . 20.11.97 19.12.97 verified 

15 -do- I 	 \J'4ç_ -do- -do- -do- 12 501797 1 _l297IverIfled 

i oiai no. or woncing cays =243 

: 

93 

H 



N
.) 

(
)
 

-
O

(
C

)
 

('.
) 

N
) 

N
) 

CO
 

N
J 

N
) 

 
- 

 
N

i 
-
O

U
i
.
C

O
N

J
-
O

 
N

J 
N

.) 
N

) 
N

.) 
N

J 
-
 

(O
O

)'
-.

J
 

-
h
  
- 

..
 C
)Z

 
- 

0
 

9 
N

) 
(0

 
' 	

(0
 

(C
) 

CL
) 9)
 

(C
) °
0
0
0
D

p
O

9
)
 

, 
, 

(C
) 

C
D

 
C

D
 

(C
) 

(C
) 

(0
 

(C
) 

(0
 

(0
(C

) 
(0

 
(0

 
(C

) 
(0

 
(C

) 
(0

 
(C

) 
(C

) 
0

0
 

C
O

 
C

O
 

z
 

0
 

..
.A

 

0
1
 

9)
 

- 
to

 
, 

I 
I 

(,
) - 

N
J 

0
) 

N
J 

0
1
 

- 
, . 

I 
.-

a
a
a
a
c
ia

' 
N

J
0

0
0

0
0

0
.
 

I 
a
' 

.
0

.
 

N
.) 

NJ
 

• 
. C

O
 

N
)Q

 
(0

 
I 

I 
(C

) 
(C

) 
I  

(C
) 

co
 

co
 

CO
 

CO
 

CO
 

0
) 

C
O

 
C

O
 

w
 

c/)
 

Cl
) 

E-
  Z

 
Q

1C
C

 

X
X

 
X

0
 

C')
 	

C,)
 

2
 

o
 
°
 0

 
0

 
0

 
- 

9
o
9
9
 

o
-

o
9

 
9
9
9
9
9
9
 

-
o
9
 

9
 

o
D

D
 

0
)
o
g
 

z
rQ

 
H

H
 

-'1
 

(0
 

0)
 

0
 

CO
 

CO
 

CO
 

0)
 

 

N
J
-.

 

0
. 

ii
 

. 
-n

 
m

 
0
. 

1i
 

m
 

L 
0

.Q
. 

c
id

ia
d

ia
a

 
?
 

?
?
 

9
9
?
?
?
?
?
?
 

?
9
 

0)
 

0
 

0)
 

0
 

- 

!:J)
  

a
' 

H
 

0
 

CL
 

N.
) 

CI
) 

(.2
1 

.1'
- 

NJ
 

- 
CO

j
  

0
 
- 

0
 
0
 

---
j 

c)
 
-I

 
N

JN
i 

N
J

0
  

CL
 

0)
 

; 
- 

-
o

)
 

fl
 

(
C)

 
(C

) 
P

'0
'0

(
O

0
(
0

 

I
 

0)
 

(.0
 

CO
 

(.0
 

CO
 

CO
 

 C
I)

 
o
 

CO
 

C
O

 
0
0
  

01
 

P
' 

CI
) 

N
J 

 C
')
 

()
 
- 

I
.
'0

0
 

()
 

N
J 0
)4

O
) 

N
J 

R 
N

9
)
 

-'4
 

C
O

C
O

N
) 

N
'j
 

CI
) 

CI
) 

(I)
 

0)
 

CI
) 

0)
 

,
(0

(0
(O

(0
(O

(0
 

CO
 

C
O

O
) 

CI
) 

CO
 

(0
(0

(0
 

00
 

0)
 

<
 

<
"
(
<

 
<

 
<

'C
<

<
<

<
<

<
 

<
 

<
 

<
 

<
J
.
 

CD
 

(0
(0

(0
 

CD
 

cD
(D

C
D

C
D

 
C

1)
C

0C
D

(D
 

(0
(0

(C
) 

(0
(0

 
. 

:1
:)

.:
).

 
3• 

)•
)•

 
• 

J)
 

(0
(0

(0
(0

(0
(0

(0
(0

 
(D

C
0C

D
 

(
0

.)
  

CC)
 

a
 

(0
(0

(0
 

a
a
L
)
. 

Cl)
 

a
 

0.
0
.0

.0
.0

. 
a
a
a
 

i
i
 

I
l
l
 
I
i
I
I
I

I 
l
i
i
i
 

U,
 

I 

-J
, 	

\ 
•-

 

C 0 C C C (C
 

2
) 

T. 

H
 

(
1
J
 

0
 

1 



L ... -_
it 

 

To 

ANNEXURL- 

GOV1' OF INDtA 
DErARTMEN[' OF TELECOMMUNICATIoN 

frt'I(tI 

	

	 I P T IHE(!IEI (ENEItAI t\1ANA(;'I;R i'iiI,JC(()tVI 
ASSA[\1 Ci (:LE,Guw\I ,v1'J, 

No. 	•C1 	(c. i 	(V. 	Z't 	 Dtd. 5.2000 

• 	:l'i 
Deputy General Maiiagcrdiiin) 
0/0 CGMT/GFI 

Sub: 	Veri flcalion Casual Labour's world ng under DE(lnstallatioa) 

Ref 	Your letter No. LST' F-9/ 12/Part-li did 10.4,2000 on the subject, 

The coinnuil Ice constituted as per above mentioned letter under reference aller 
invc;(iratirn?, the dcc iils Of cngageriicnt particulars ofC/Ls reportedly working u rider 
Dl/(t usc) CO. has ob;crvcd that tire Following C/Ls were engaged 1 re to time at 
iristalfrriiorr .rtcs.['hcy were reporied engaged at dilfereni instailatior i _çi(cs by the 
iristallat on I cam and their engagement particulars and payment documents are avaiiahjc' 
at different SSAs corresponding to installation orks curried out at those SSAs. 

'1 

	

	 Thercfbre,tlns committee is of opinion that the verification process can not be 
carried out because of iron-availability of payment Particulars of following C/Ls 
reportedly world rig under DE(lnst) in this office an(I accounts are being maintained & 
booked ur'der dilicrerri SSAs. 

CAT 'tlrese No. 

¶ 	 \ 	
f)JiJ 

,.' 



4161 

	 i 

ANNEXURE- 

Government of India 
Deparment ol' Telecommunications 

0/0 the COM Telecom, SR. Bora Road,Ulubari 
Guwahali-78 1007 

No. G/D.1-GFI/8-6/ESTT/269 	 dtd. Guwahati,3 1.05.2000 

To 

1, The GM'lI'(S i Ichar)/GMT(Kamrup)/GMT(Dibwgarh) 

2. The TDM(B0 ngai gao! 1 )iI'DM(Tezpur)/TDM(Nagaon)/TDM(Jorliat) 

Sui: \/triIcision of CasLuil l)E5 

Please find enclosed herewith a list of ACE-2 accounts spbmitted by the officials of 
Circle Installation .Divisiou,Ghy-7, for executing several installation projects under your 
jurisdiction. These accounts are required by a committee in this Office for verification of 
some casual iabow's who worked in these projects. Kindly instruct the Account Officers 
to find out the hills with complete vouchers and send them to Shri A. K. Chelleng,AGM 
(Adinn),0/0 I he CGMT without delay. 

Shukla 

Dy. General Manager (Admn) 
0/0 the CGMT,Assan1,Guwahati-7 

40 

i i 



9r 

Is 
4 b71s ----  ic A/C Ending TUE NO, SUBMITTED 

WORK ___ _______ BY 
3/96-97 16,8.96 Installation 500F(b)/96-97 Tezpur P.C,Das 

of Bilipuria SDE(inst) 
—ii out h 
lakhinipuz' 
30chl(D) 
Isyst em ________  

2. 4/96-97 30.9.96 installation 7047F(b)/96- Dibrugarh P.C.Das 
or 97 SDE(inst) 
Kathalguri- 
Hoogrijan 
10 chl, UHF 

3, 5/96-97 29.3,97 installation 9572F(b)/96- Jorhat P.C.Das 
of CDOT 97 SDE(inst 
MBM 
Exchange at 
Sibsaar  

 1/97-98 8.5.97 Installation 9572F(b)/96- Jorhat P,C.Das 
of CDOT 97 SDE(irist 
MBM 
Exchange at 
Sibsagar  ________ 

 1/97-98 2,9.97 Installation 9572F(b)/96- Jorhat 
___________ 

D.N.Pegu 
of CDOT 97 SDE(inst) 
MBM 
Exchange at 
Sibsag 

 6/97-98 31,12,97 Installation 4338F(b)/96- Silcha

__

r S.S.Das 
of CDOT 97 JTO(inst) 
5DM 
Exchange at: 
Lal abazar 

7, 7/97-93 5.2.98 Installation 4338F(b)/96- Silchar S.S.Das 
oICDOT 97 JTO(inst) 	

,,' SBM 
1.xchange at 
Lalabazar 

8. 9/97-93 25.3.98 Installation 43621 , (b)/96- Silchar S. S,Das 
oCDOI' 97  JTO(inst) 
SBM 
Exchange at 
Haflong 

-_ 

7 

V 

&PS:14 I  



Th- 3t 
9. histallatioii 	371 9F(h)/97- Bongaigaon S.N.Chaki'aborty 

2/97-98 26.3.98 
ofCDOT 	98 JTOJ(inst) 
SI3M 
Exchange at 
Pathsala  

10, 3/98-99 31.7,98 instaflation 	3719F(b)/97- Bongaigaon S.N.Chakrabort 
oCDOT 	98 JTO(inst) 
SUM 
Exchange at 
Pat.hsala, 

21.12.9 Installation 3719F(b)/97- l3ongaigaon S.N.Chakraborty' 
of CDOT 98 JTO(inst) 
SI3M 
Exchange at 

_________ Pathsala  
 1/98-99 16.9.98 installation 3745F(b)/97- Bongaigaon D.N.Pegu 

of CDO'r 98 SDE(inst) , .... 
MBM 
I'xchaiige at 
l3 onIon 

 1/98-99 1.5.98 Installation 3256F(b)/95- Bougaigaon B.K.Sarma 
of CDOT 96 JTO(inst)  _- 
SBMat 
Goalpara 

 2/98-99 9.6.98 installation 3256F(b)/95- Bongaigaon B.K.Sarma 
of CDOT 96 JTO(inst) 
Si3Mat 

 2/98-99 16.12.98 Installation 3745F(b)/97- Bongaigaon D.N.Pegu 
of CDOT 98 SDE(inst)' 
MI3M 
Exchange 
at 

16, 4/98-99 3.12.98 installation 8637P(b)/98- 
_______ 
Nagaon B,K.Sharnia 

of CDOT 99 rro(inst) 	, 

MB M' 
Exchange 
atllojai _________________  

17, 5/98-99 15,12,98 Installation 8637F(b)/98- Nagaon B.K.Sarnia 
of CDOT 99 JTO(inst) 
MBM at 

18. 1/97.-98 5.7.97 Installation 3712F(b)/96- Kainrup S.S. Das 
of CDOT 97 JTO(lnst) 

'7 

0 



3 
SUM 	 —P 

6.9.97 	hls[allation 	3724F(b)/96 	Karnrup 	S.S. Das 
of CDO]' 	97 	 JTO(inst) 
Si)M 
Exc1iange 
at Rarigia 

2() /97 98 8 1 0 °7 
- 1nStln24E(I)/Q6 Kamrup jss Das 

of CDOT 97 I  JTO(lnst) 
SJ3M 
Exchange 

21, 5/97-98 1.1 1.97 installation 
-- 

3724F(b)/96- Katnwp S.S.Das I of CDOT 97 JTO(inst) 
SBM 
Exchange 

22, 2/97-98 31.7.9'7 Expansion of 3699F(b)/96- Karnrup K,Barua 
2k RLU 97 JTO(inst) 
At 

I ULUBARI 
23, 3/97-987 installation of 3808F(b)/97- Karnaip K.Barua 

2k RLU at 98 JTO(inst) 

24, 4/97-98 18.9.97 Expansion of 3699F(h)97- Kamrup K.Barua 
2k RLU at 98 JTO(inst) 
Ulubari 

 Installation of 3808F(b)/97- Kamrup K,Barua 
6/97-9FiJf9' 

2k RLU at 98 JTO(inst) 
Kapar 

 1/98-99 18.11.97 nstallation of 3989F(b)/97- Karnrup K. Barua 
[2k  .RSU at 98 JTO(inst) 

a sist ha 
27, 7/97-98 	8,1 .98Installation of 3808F(b)/97- Karnrup K.Barua 

2k RLU at 98 JTO(inst) 



- 	 --- ' 

3 f. 	 m 

	 ANNEXURE 

Name of 
No, 	casual 

I ahourr 

1. 	I Sri i\4jk1,1I 

1 

Dale of mi- I Whetii' actually 	Reaon for 	Reninj*s,/ tial Onage- I enagd on and 	not endIng 	Any other ment 	eligible for telnporai-y the caco 	information 

1.7.97 	Rcc 011Im1ded by the Alrenxiy sent 	i'. Stafu veriujcjorj 	-  
corn rn 	 under conL- itto for Ty. 	

.,  Stalus 	 ideratjon of 
Circle offie0 

2. 	Sri DiiJaJ Doy 	24. 6.97 

3, 	SriTaiiker 	1.5.96 
T alukder 

4. 	Sri Dijc.ii 
Tal ukd cv 

-do- 	 -do- 

Not recommended by ado-
the vei'jfic0tjoii 
committee due to flOI} 
A\ru1o)iJ.dy of,  
requisite fniniber of 
payrno:t VOuc.l1Cr? 
but elijblc as he was 
enRaged 

 
for 243 

dayr$ at pre'ijous 
cul@ncjer year 

•N-M-  •T.-. - 	- u on 	Under Court 	He has be 1.8.95 due to non 	case 	disen5a.gd completioi1 of 240 
days 	

20.2.01 

-do-

-do- 

vissr 



V L U U 

- 

	 EXJRE- 
 

9 
cA 

131'lARAT SAN CHAR N 10AM LTD. 
(AsamTekcom Circle) 

To 
AOM( Mmn.) 
0/0 the CGMT,Assam Tel ecoin Circle 

SUE):- Engaenient of casual lahouj-. 

Ref your letter no.Estt-3/1 0fPT.Vi11,oe/80 dtd. at 0uwaJaji 07/12/2000 

No.I)I-0liJ8-6/EslljvoI-I1/51 	 dtd. at Guwahati 21/12/2000 

Please find enclosed herewith the engagement particulars of Shri Tankeawar 
Taiukdar and Shr) 1)ijen Taiukdar, both casual mazdoora in Circle Installation Divi8ion. 

in rerpect of Sun Ta)keswar Talukdar , the accounts hearing si. no.4,5,6,7&8. 
could not be traced in the account section in the respective TDM's OffiCC However ,the 
duplic1e ACE2 statements are available.. Photocopies of them are enclosed herewith 
for your reference. 

In respect of'Shri Dijen Ta]ukdar the particulars of payment are available in 
account section of the CGMT'S office. 

1)lvliilog,ud J.gJneor( J.iistL) 
o/o the CUMT \Asswn Circle, 
RGB Road,Ganeshguri,Ghy..5 



• 	 •• 	•.•..• 	 •: 	•• 	- 	._••.•,'•_ 

(9 	 1iNEXJflE- 

JJ1IARAT S.ANCIIAR 1LT lOAM. LTD. 
(Iain 'Telecom Circle ) 

.Lo 
AGM( Adrnn.) 
o/o the CGMT,Acsan) 1c1coiii Crcic 

Sub :Gi'mt of Tcniporay statue :•Cae of Shri Tankeewar 'l'ululcder. 

Re:C your I el.ter io.]Ttt3/1 0/'LV.{1.00ic;/80 	did.. at Gu ahnLi 07/1 2/2000 

NoJ)1-Gfl/86/EetLfvo1-]]J52 	 did. t (hTwaiiati  27/12/2000 

11eee find enclosed herewith the eiaenient. pc[icu1ars of'Shri Tankeswai' 
L'a)ukcJir ,cnsual nzdoor iii Circle J1atJation Division. 

iii espec: ofShiri Tan1cvar Thlukd:ir , djo acCollrjt tPoaring PA. no.4,8,9,1 0, • 
Ii & 12 in sheefe enclosed Could not be traced in the accbuntectiin in the respctive 
I'f.).J\4's ofhice. i-T(,WeVer tiu diiphicte ACL-2 s1ntCneJ)ts arO5V3iIuhIe. PhIO.O( pe-1 of.: 
those are enclosed herewilh fbr your reii-ence. 	 ••. • 

Djvisi onai Enneer( insti.) 
0/0 tue CGfvIT , AssamCirc1e, 
R(B Roid, wein i,Ghy 5 

oQi 



C9 	ANNEXUR- 

OFFICE OF THE CHiEF GENER MANAGER TELECOM. 
• 	 A$SM cICLE IP,U'MIATJ-7;' 

No, C0fRVC/cu20'002/3 

To 

1) Sri T.Mug DGM(Iristajlat ion) 
2)Sj-j P.C.Das DE(TP), GM, Kamrup 

,_-3) Sri D.N.Pegu SDE(lnstaflation) 
4) Sri S,S,Das JTO(lnstallation) 

Reverficatjonof engagement particulars in respect of Sri Tankeswar Talukdàr, 
asu Labou working wider D.E. Itlatjon ,Circle Offlc, Guwahatj, 

In pursuance of Circle Office memo noESTT-9I12/CO/36 dtd 28.11.2001 you 
All 

 .. 	 : are requested to appear before the verifjtion Committee on.19, 12.200 lat the Chanther of .AGM(Adn) C.O./GH with the office copy of the ACE-2 A/C and en 
particulars as dtajls below: 	 gagement  

Engagement paticular records 'iii 

SD
respect of Sri Taakeswar Talukdar(casual Labour) prepared and checked by 	E(lnstaflation) and Countersigned by.:. DE(Instaflatioi) on 27. 12200O 

A/C No, 04/96-97 PIE 30.9.96 of Sri P.C.Das SDE(Installation) 

. 	A/C No, 01/97-98 PIE 8.5.97 of Sri P.C,Das SDE(Jnstallation) 

A/C No.01/97-98 P/E 20.9.97 of Sri D.N.Pegu SDE(Installation) 

A/C No, 1/97-98 P/E 5.7.97 of Sri S.S,Das JTO(Jnstallation) 

• A/C No, 3/97-98 P/E 6.9.97 of Sri S.S.Das JTO(Instaflation) 

• A/C No.4/97-98 P/E 8-10-97 of Sri S.S.Das JTO(Instailation) 

/ llleng) 	 . . (B.Deb) 	. 	(G.C.Das) AGM(Admn) 	 ACAO(TR) 	 ADT(TFC) Member 	 Member 	 Member 
1. 
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CEnTRAL ADHIjI5TVE TRIBuN 
• 

 
GUWAhATI BENCH 

ORDER SHEET 
.1 	

Origina' Appl1c1oflNO : 
MIgc, Petition No., 	

/ Contep Pct ion No / 	
o4 I Revjw Applica.j No4 	

/ Applicant( s ) 

Re.sponci.ent( s): 	 . 

voate for the Applicant(5). M 	
. 

• 
 

Advocate for the Respondent(s). 

besof the Registry 	 Date 
Order of the Tribunal 

-L 	

11.01.2003 -L1 -QA V 
L 	H& 

ak 

A 12)~?/ ,P,62— 

rob 

rrrr $ 
4 4Qtt4 rr 

rw4_ Lr4 

A: 	c 	Aifl itC 

k oL sa 

c4 

X, 	 /(te4v7LJ WL/ 

Present : The Hobje Mr. Justice 
D.N.Chowdhury .Vice...Chajr..:;-4T, 
man. 

The Hon'bje Mr. S.K. Hajra 
Administrative Mnber .  

Heard Mr. S.Sarrna, le4xned  
counsel for the app1jca •  

Zssue notice to show cause 
as to why the contpt Proceedi ng  
shall not be initiated. 

List on 24.2.2003 for 
orders. 

<V'- 
Member 	 Vice-.Chaian 

I 



( 
' p 

Tb rl)1f y  1Wz )ga4 

b 	 \AiVt LtM_ 

kd  

24.2.2003 	Mr. B.C.Pathãk, learned idd1. 

C.G.S.C. appearing on behalf of the 

rspondents pryèd for time to file 

reply. Prayer is a1owed. List on 

24.3,2003 for orders\ 

Vice-Chairman 

mb 

7.  24.3.2003 	Present:Ihe on'bI Mr.Jjstice D.N. ncinury, vicecrzairman 
The Hon'ble Mr.S.Biswas, 
Administrative Memberl  

i*.e- /ili1 

Heard ?v.S.Sarma, learned counsel for 

the applicant and also.BoC.Pathak, learn-

ed Addl.C.G.S.C. appearing on behalf of res-
pondent No.2.1.Pathak stated that the ord-
er of the Tribunal dated 11.10.2002 passed 

in 0.A.138/2002 is duly complied with and to 

that effect he has produced a communication 

dated 7.3.2002 from the Asstt.General Mana-

ger (Admn), Wffice of the Chief General Man-
ager Telecom, Assam Circle 'to the General 

Manager Telecom, Kamrup Telecom District, 
Gawahati convening the approval of the CG 

Assam Circle conferring temporary status to 
the applicant Shri Tankeswar Talukdar.' 	. 

B.C. Pathak submitted that pursuant to the 
order dated 7.3.2003 the applicant, in fact, 
assumedthe Office and he has been working 
as such; A. copy of the said order is placed 

on record. 
The Contempt Proceeding thus stands 

dropped. 

I' 
Member 	 Vice-Chairman 

•bb 


